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Bridging legal profession under Consumer 
Protection Act 

13. SHRI S. S. SURJEWALA: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 
be pleased to stale: 

(a) whether there is any proposal to bring 
the legal profession under the purview of 
Consumer Protection Act, 1986;  and 

(b) if not, what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION WITH ADDITIONAL 
CHARGE OF THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): (a) and 
(b) All services which are hired for a 
consideration, are covered under the 
Consumer Protection Act, 1986. As such, the 
services rendered by legal profession which 
are hired for a consideration are covered 
under the Act. 

Strengthening  of District Consumer Fora 

14. SHRI S. S. SURJEWALA: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION   
be   pleased   to   state; 

(a)   whether    Government  are  aware 
that  the  District    Consumer  Fora  have 

not been able to devote much time to dispose 
of the pending work because the District & 
Session Judge who is also the Ex. Officio 
Presiding Officer of the District Consumer 
Forum is already overburdened with normal 
work; 

(b) whether Government propose to 
appoint whole time Presidmg Officers to 
these District Fora so that quick red- 
ressal may be given to the public; 

(c) whether Government propose to 
strengthen these Fora with additional 
power to deal with such problems; 

(d) if so, whether Government pro. pose 
to bring a legislation in this regard; and 

(e) if so, what are the salient features of 
the proposed legislation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION WITH ADDITIONAL 
CHARGE OF THE MINISTER OF STATE 
IN THE MINISTRY OF COMMERCE 
(SHRI KAMALUDDIN AHMED): (a) Yes, 
Sir. 

(b; The responsibility of appointing 
Presidents of the District Forums rests with 
the respective State Governments. Recently, 
the Hon'ble Supreme Court in the matter of 
Civil Writ Petition No. 1141/88 has directed 
the State Governments to withdraw the sitting 
Judges in a phased manner and set up 
independent District Fora. These directions 
have been communicated to the State 
Government. 

<c) to (e) Yes, Sir. Recently Government 
has promulgated the Consumer Protection 
(Amendment) Ordinance, 1993 which enables 
the State Governments to set up more than 
one District Forum depending on the work 
load, and confer  additional powers on the 
Forums. 

Need  to standardise the consumer goods 

15. SHRI S.   S.   SURJEWALA:     WM 
the Minister of CIVIL SUPPLIES, CON- 


